Demand to take effective steps for early disposal of large number of pending cases in the courts of

the country
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Demand to grant presidential assent to the Karnataka Prevention

of Slaughter and Preservation of Cattle Bill

SHRI M. RAMA JOIS (Karnataka): Sir, Karnataka Prevention of Slaughter and Preservation of
Cattle Bill passed by the Karnataka Legislature was sent by the Governor of Karnataka to the
President of India having reserved the Bill for the assent of the President and was sent to the

President in the month of May, 2010.

In view of the inordinate delay in giving the assent, 250 citizens of Karnataka commenced Pada
Yatra from Hubli in Karnataka to Delhi on 17th January, 2011 and had reached Delhi on 24th March,
2011, and held demonstration at Jantar Mantar urging the President to give assent to the Bill. Later,
they came to know from news item published in Garden City Patrika that the Bill has not reached the
Office of the President and its whereabouts are not known. Concerned Ministry of the Government of
India not sending the Bill for the consideration of the President though it is more than one year, is

highly regrettable.
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